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this Order; but not falling in the 
category oi—

(a) new formulations evolved 
by adoption of manufacturing 
techniques as a result of appre
ciable product development work 
which has improved their thera-
peutic value;

(b) new formulations contain* 
ing as the active ingredient e 
new drug which is a product of 
original research in India;
(ii) not exceeding 100 in the case 

of new formulations evolved by 
adoption of manufacturing tech-
niques as a result of appreciable 
product development work which 
has improved their therapeutic 
value.

(iii) not exceeding 150 in the 
cases of new formulations con-
taining as the active ingredient 
a new drug which is a product 
of orginal research in India.

Provided that in regard to formula-
tions falling under clause (ii) above, 
the mark-up shall be reduced to 75 at 
least after a period of 3 years com-
mencing from the date of introduction 
of the new formulation which in 
special cases, for reasons to be recorded 
in writing, may be extended by the 
Central Government to 5 years com-
mencing from the date of introduction 
of the said new formulation.

Provided further that in the case of 
formulations falling under clause (iii) 
above, the mark-up shall be reduced to 
75 at least after a period of five years 
commencing from the date of intro-
duction of the new formulation.”

While fixing the prices of canalised 
bulk drugs distributed by the Sfate 
Chemicals and Pharmaceuticals Cor-
poration of India Ltd./Indian Drugs & 
Pharmaceuticals Ltd., effort is made 
to effect minimum changes in the exist-
ing prices so as to ensure that the 
prices of formulations which are based 
on bulk drug prices are not changed 
frequently and a measure of stability 
is achieved in regard to formulation 
prices. With this end in view the 
prices that are fixed by the Govern-
ment for the canalised bulk drugs

might result in under recoveries in 
certain cases and over recoveries in 
certain other cases. It has been thw 
practice to adjust such surplus as might 
emerge in the process while fixing the 
prices during the same or the subse-
quent year.

(e) No, Sir.
Recruitment of casual labour at 

Kharagpur
361. SHRI SUDHIR GHOSAL: Will 

the Minister of RAILWAYS be pleased 
to state:

(a) policy adopted by South 
Eastern Railway in respect of recruit-
ment of Class IV category and casual 
labour at Kharagpur workshop and 
Kharagpur Division;

(b) how many casual labourers 
Class IV category staff have been re-
cruited during the last four years at 
Kharagpur workshop and Kharagpur 
Division; and

(c) how many of them are through 
Kharagpur Employment Exchange?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a)
to (c). Information is being collected 
and will be laid on the Table of the 
Sabha.
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